Central Administrative Tribunal
Jaipur Bench, JAIPUR

- ORDERS OF THE TRIBUNAL

- 1st July, 2009

CP 10/2009
CA No.16/2009

" Present: Shri P.P.Mathur, counsel for applicant
Shii Kunal Rawat, Sr. counsel for respondents

Heard the learned counsel for parties.

$ For the reasons to be dictated separately the CP is

disposed of.

(B.L. KM/ (M.L.Chauhan)

Member (Admini'sttative) Member (Judiciai)
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P ' Central Administrative Tribunal

| ; Jaipur Bench, JAIPUR
T ' CP.10/2009
G © In OA 16/2009

t; - This the 1 day of July, 2009

Hon'ble Mr. M.L. Chauban, Member (Judicial)
Hon'ble Mr B.L.Khatri, Member (Administrative)
]l

C D. Amyankun]u aged about 47

‘S/o Late Shri C.N.Damodarn

. " -RjoC-1/5, AWHO, Sector-1 Vidhyadhar

Nagar, Jaipur, Rajasthan lastly -

. worked as SPA to GOC in C HQ

N

South Westem Command, Jaipur.

. _(Bv Advocate Shri P.P. Mathuz)
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- Vcrsus-
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L _[ 1. Vijay Singh, The Secretary, Mrmstly of Defence,
. j Room No.101, South Block, Central Secretnat,

‘New Delhi.
;5 2. Lt General CKS Sabu, The GOC in C HQ South
¢| Western Command, Military Statlon Jaipur °
| .Pin- 908546, C/o 56 APO '
' , eveeens Respondents

1oy o oM

By Advocate: Shri Kunal Rawat,;Sr. Standmg counsel)

' ORDER Oral

(By Hon'ble Mr.M.L.Chauhan,Memba (J)

S App]ic‘ant has filed this CP against the order of the

rribunal for violation of the order dated 13.1.2009 pazsed

S e

i

in OA.16/2009; which OA was disposed <f at admission




to be dlscharged

| stage and the competent ﬂuthonty was dmected to dec:de -

' ﬂthe Tepis "sentatlon filed by the apphcant Wlthm a penod of

one months ﬁom the date of recerpt of a copv of saJd 01der)

; ‘It was further obsenred that apphcant was at hbertv to o
-represent betore the oompetent authonty for 1ssuance of

: -'appomtment to. the post of Stenographer Grade lII whlch
\ representauon shall be decxded w1thm a penod of tWO

months ﬁom the date of mcelpt of the sald representatlon.,

v,Smce the order of 'I‘nbunal was not comphed w1th w1th1n a

g shpulated penod the apphcant has filed this contempt'

petition. . - o E L o

Nouce in th1s CP was 1ssued to the respondents ancl

. the respondents have filed comphance reportl reply m the_

Reglstxv

'We gone though the comphance report/ replv

C submtted by the respondents whereby representatlon of

the aDDhcant has been rejected

ln view of What has been stated above. we are of the-

: \new that no cogmzanoe is reqmred to be taken in the

matter and notlces 1ssued to the respondents are reqmred_

- i



Itis, however, niad‘e clea"r‘ that if the abplicant is stﬂl '

gncved by the onder so passed it wﬂl be open to h1m to

file fresh OA for redressal of his gnﬁvances

With these obsewati'ons' the CPis disposed of.

~ Notices issued to the respondents are hembv

dlscharged )
(B, Lawémg/
Member (Administrative)

mk

{M.L.Chauhan)

" Member (Judicial}



